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* IN THE HIGH COURT OF DELHI AT NEW DELHI
+ FAO(OS) (COMM) 57/2025 & CM APPL. 22106/2025

MIDAS TOUCH METALLOYS PVT.LTD. .. Appellant
Through:  Mr. Kapil Midha, Mr. Garv
Singh, Ms. Muskaan Garg and Ms.
Sindhoora Ravindran, Advs.

VEersus

FMI LIMITED .. Respondent
Through:  Mr. J. Sai Deepak, Sr. Adv.
with Mr. N.K Bhardwaj, Mr. Bikash Ghorai,
Mr. Neeraj Bhardwaj, Mr. Salil Oberoi and
Ms. Purnima Vashishtha, Advs.

CORAM:

HON'BLE MR. JUSTICE C. HARI SHANKAR

HON'BLE MR. JUSTICE OM PRAKASH SHUKLA

ORDER(ORAL)
% 06.10.2025

C. HARI SHANKAR, J.

1. Mr. Kapil Midha, learned Counsel for the appellant, after some

hearing, seeks leave to withdraw the appeal.

2. The appeal is, accordingly, dismissed as withdrawn and the

order of the learned Single Judge is upheld.

3. He further submits that there are certain goods which are lying
seized with respect to which 1A 42795/2024 had already been filed,

seeking their release, which also stands dismissed by the impugned

order.
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4. He seeks leave to move a fresh application before the learned
Single Judge with permission to remove the said goods after
modifying them in a manner which would be to the satisfaction of the
learned Single Judge. He categorically undertakes that the appellant

would remove, from the said goods, the word ‘INDEED”’.

5. We reserve liberty with the appellant to move an appropriate
application before the learned Single Judge to the said effect. If and
when, such an application is moved, it would be considered and

disposed of on its own merits.

C. HARI SHANKAR, J.

OM PRAKASH SHUKLA, J.
OCTOBER 6, 2025/gunn
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